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11, Foodgrains At not less than Minium In any two month period not
50%, of the value 10% exceeding B0%, of the average

of the relative aggregate level of credit in the

stocks. corresponding two month pe-

riod in 1968,

HI, Cotton & At not less than 609, Minium During each six month period
kapas, provided in the case 10%, not exceeding 85%, of the peak

of colton mills the
margin shall not be
less than 40% of the
value of the relative
stocks.

level of such credit r-aintained
in the corresponding 6 month
period in the year 1967-68.

Mangalorc Fertilizer Plant Project

*326. SHR1 LOBO PRABHU : Will the
Minister of PETROLEUM AND CHEMI-
CALS AND MINES AND METALS be
pleased to state !

(a) at what stage is the Mangalore

Feriilizer Plant Project ;

(b) considering that its produciion will
be entirely taken up in the neighourhood,
part:cularly the plantations, why it is not
given priority over other plants ; and

(c) in  case the delay is due to
uncertainty about the commissioning of the
Mangalore Harbour Project, the sieps taken
to ensure the vompletion of that project
by the scheduled date 7

THE MINISTER OF STATE IN THE
MINISIRY OF PETROLEUM AND CHE-
MICALS AND MINES AND METALS
(SHRI D.R. CHAVAN;: (a)and (b). An Ind-
ustrial Licence for producition of 340,600
tonnes of urea per annum  was granted to
M/s Malabar Chemicals and Feruilizers Ltd.
in  December, 1966, The company has
however not yet finalised the financing plan
of the project and other details. The
impiementation of the project can be taken
up as soon as these are finalised to the
satisfuction of the Goveroment,

(¢) There is no uncertainty about the
commissioning of the Mangalore harbour

project by the time of the commissioning
of the fertilizer plant,
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Dircctions Tssuzd by the Reserve Bank of
India Under Banking Companies Act

*328. SHRI BANSH NARAIN SINGH:
SHRI SHARDA NAND ;

Will the Minister of FINANCE be
pleased to state :

(u) the details of directions issued by
the Reserve Bank of India under Section
35 (o) of the Banking companies Act
during the last one and a hall years to
other banks ;

(b} the names of the bunks who did not
comply with the instructions during this
period and ihe reasons therefor ;

(c) the names and addresses of the
persons and companies for whom the banks
sought the permission of the Reserve Bank
of India for giving advances in excess of
Rs. 25 lakh ; and

(d) in how many cases the Reserve
Bank of India did not give the permission ?

THE MINISTER OF STATE IN THL
MINISTRY OF FINANCE (SHRI P,C.
SETHI : (a) A statement is laid on the
Table of the House.

(b) Generally, the instructions bave
been complied with by banks.

(c) and (d). According to banking
usage and practice, such information relat-
ing to individual constituents of the bank
is not divulged.

Statement

During the period referrd 1o, directions
were issued by the Reserve Bank of India
to 33 banks. Generally, these directions
pertained to the management of the banking
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companies requiring the Boards of Dirce-
tors 1o review at their meetings  the

progress made in rectifying delects brought
out in the inspeciion reports and ensuring
adequate supervision and control over the
bank’s working.

The other directions covered deficiencies
observed in the working of the Banks
during the course of inspection such as,
inadequate supervision and cootrol excrci-
sed by the Head Office over the working
of the branches, low reserves, low earnings,
non-observance of the usual and pecessary
safeguards in respect of advances against
various types of seccurities, unsatisfactory
maintenance of books of accounts, improper
compilation of credit reports on borrow-
ers, recovery/regularisation of  sticky
advances etc. and suggestions for specific
steps to be taken by the banks for rectifica-
tion of such defects. Directions have also
been issued requiring banks to take prior
approval of the Reserve Bunk before dec-
laring dividend were conservation of profits
is considered essential to improve the
financial position of the bank.

In the case of the nationalised Banks,
directions were issued on the 22ad January,
and 16th February, 1970 requiring them to
obtain prior approval of the Reserve Bank
before putting through certain categories
of transactions in view of the fact that
these banks are functioning at present
without Boards of Directors.

Filing of Income Tax Returns by Members
of Parliament

*329. SHRI PREM CHAND VARMA :
Will the Minister of FINANCE be pleased
to state :

(a) the names of the Members of Par-
liament and the Ministers who never filed
any income tax return and the names of
those who filed the returns late up to  the
31st March, 1969 ; and

(b) the names of those who have their
annual income exceeding Rs, 30,000 as
joint Hindu Family 7

THE MINISTER OF STATL
MINISTRY OF FINANCE SHRI

IN THE
P.C





